SCHEDULE-I1
FORM B

PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy
Board of India (Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
IAP COMPANY PRIVATE LTD.

1.| Name of Corporate Debtor IAP COMPANY PRIVATE LTD.
2. | Date of Incorporation of Corporate Debtor | 11th September 1998

3. | Authority under which Corporate Debtor | Registrar of Companies- Delhi
is Incorporated/Registered

4. | Corporate Identity No. / Limited Liability |U74899DL1998PTC096187
Identification No. of corporate debtor

. | Address of the registered office & principal | H.No. 353/1, Near Golak Dham Temple,

office (if any) of corporate debtor Main Road Bijwasan, New Delhi -110061 and:;
3rd Floor Ansal Palam Triangle, Sector -23,
Palam Vihar, Gurgaon, Haryana-122017

6. | Date of closure of Insolvency Resolution |28.09.2020

Process
7. | Liquidation commencement date of 28.09.2020
Corporate Debtor (Copy of order received on 05.10.2020)
8. | Name & Registration Number of Insolvency| Dharmendra Kumar
Professional acting as Liquidator Regn. No: IBBI/IPA-003/IP-N000112/2017-2018/11264
9. | Address and Email of the liquidatoras | 92 C, DDA Pocket-IV, Mayur Vihar Phase-1,
registered with the Board New Delhi-110091
Email : kumard36@hotmail.com
10.| Address and e-mail o be used for 152 A, 2nd Floor, Lane Number-15, Pratap Nagar,
correspondence with the liquidator Mayur Vihar — Phase-1, New Delhi-110091
Email : iapliquidator2020@gmail.com
11.| Last date for submission of Claims 28.10.2020

Notice is hereby given that the National Company Law Tribunal New Delhi Bench-lll has ordered the
commencement of liquidation of the IAP Company Private Ltd. on 28.09.2020 (Copy of order received
on 05.10.2020) under section 33 of the Code.

The stakeholders of IAP Company Private Ltd are hereby called upon to submit their
claims with proof on or before 28.10.2020, to the liquidator at the address mentioned againstitem No.10.
The claims may be submitted in their specific Forms C,D, E, F and G in terms of Regulation 17,18,19 and
20 of The insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016 by the
Operational Creditors (except Workmen and Employees), Financial Creditors, Workmen or Employees
/Authorized Representatives of Workmen and Employees and Any other stakeholder respectively, as the
case may be.

Forms may be downloaded from https://iwww.ibbi.gov.in/home/downloads

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submitthe claims with the proofin person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.
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